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IN THE CENTRAL AUMINISTHATIVE TRIBUNAL, ALLAHABAD

L I
Allahapad.:; Dated this ] }pth day of July, 1997
Review Petition No,5] of 1997
In

Original Application No,752 of 1995

CORAM:~
HCﬂ' f'- t ‘ |-.

l. ' Union of Ingia through G M, Northern Railway,
Heguquarters Otftice, New Delhi,

2, The Divisional Railwgy Manager,
The pivigionagl Office, N, R, Lucknow,

(By shri Amit sthalekar, Advocate)
¢ o o o --Applicaﬂts

Versus
Satya Narain kurmi son of Late Mangroo Kurmi,
Ex, Uriver Grade'A' Loco Shed,
Pratapﬁarh, N,R, R/o C/o Ram Verma '
House No,477/8A, uShiv Kutti, Allahavcaa, !

o © o o .RESpOI'lCIeni‘-s

OR DER

Hontple Gunt

Through this application, the responaents in
OA No,752 of 1995 seek review of the judgement and
order aated 13-2-1997 passed by the Ssingle Member Bench
of this Tribunal aisposing of the application with

certain airections to the responaents,

2 By the atoresaia order aated 13-2-1997 a

bunch of applicgtions incluaing UA No,752 of 1995

were aisposed of, In all these applicagtions, the

grievgnce of the agpplicgnts was that tor the purposes

of their pehsion ana other retiral penefits, only 55% of
the running allowance was being taken into reckoning
instead of 75% of such allow,nce as was admissible to

them in terms of Rule 2544 ot Indian Railway Establishment
Cogde(Volume-1I), A bench of the Iribunal relying upon




with SLP No, 10373 of 1990 preterred against the
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the decision of the Full Bench in C,R, Rangadhamaiah's
case, aisposed of the gpplications with the

airection _na other retiral penefits in accordance

with the airections containead in C,R, Rangzahamaiah's
case sunject to the same peing regulated/adjusted

in accordance with the airections as may pe given py

the Hon'ble Supreme Court in SLP No, 10373 ot 1990 against

the uecision of Erngkulam Bench of the Tribunal,

3. The responaents in the atoresgid punch of
applicstions prought out that in subsequent Special
Leave Petition tiled agaihst the decision in the c,se of
Bismillah & Others Vs, UCIL & Ors, the Hontble Supreme

Court had on 25-]11-1994 stayed the operagtion ot the

decision or the Allahapbaa Bench ot the Tripunal
renderea on 28-1-1994 in OA No, 623 ot 1990, Since,

however, there wgs no supmission that the aecision of

the Full Bench in C,R, Rangadhamaiah's c_se had also peen
stayed py the Hon'ble Supreme Court, the atoreszid
oraer aisposing of the punch of applications was

passed,

4, The responaents have now prought out in their
review application that even petore the ztoresaia

juagement gnNa oraer was passed, g SLP had peen tiled
agzinst the juagement ueliverea py the Full Bench in

C,R, Rangaahamgiah*s case zna the saia SLP was connected

juagement of the Erngkulam Bench of the Tribunal,

It has also peen prought out that the Hontple Supreme I

Court py an oraer agtea 22-4-1994 had passea an interim
oraer staying the aecision in C,R, Rangadhamaiah's csse,
[he responaents have also annexed a copy of the

relevant oraers of the Hon'ble Supreme Court
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5 The Tripunal while aisposing of the punch of
applications incluaing OA No,752 ot 1995 had assumed
that there is no stay oraer py the Hon'ble Supreme
Court agaginst the Full Bench aecision in R,C, Rang dhamaiah!
case, as No such oraer was prought out to its notice,

Now that the matter has peen prought to the notice,

the order which was passed on the pagsis of C,R,
Rangaahamaiah's decision cannot pe given ettect to

until the SLP 1s aecided, The order cannot pe reviewed 3t
this stage since the Hon'ble Supreme

Court hzd not set aside the aecision of the Full Bench in
C,H, Ranggahamaiah's c,se, If thatl is eventually aone,

the oraer aagteu 13.2-1997 will have to pe recalled,

At this stage the review application is peing aisposed

of with a direction that the Tripunyl's oraer aatea

13-2-1997 shall remain stzyea until turther oruers,

Either ot the parties, on a tinagl aecision peing
glven py the Hon'ble Supreme Court in the SLP may
move an approprigte zpplication either tor recall
ot the oraer aated 13-2-1997 or to recall the oraer
0f slay depenaing on the aecision in the SLP,

Member (A)
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